
Governmenl of Jommu ond Koshmk
Flnonce Deporlment

Clvll Secrelorlol, Jommu/ Srlnogor

NOIITICATION

Jommu 7tt ot Aprll, 2O2i

s'o I o> '- rn exercise of the powers confened by sub-secrion (5) of sectionl5 of the Jommu ond Koshmir Goods ond s"d;; T* Acr, 2or7(Act No. v ot 2or7),ihe Government' on rhe. recommendotions of the councir, hereby mokes thefollowing omendment in the notificot,g" .1 ri" c.)ernment of UT of Jommu ond
filffI.""e Deporrmenr,No.ll - )zozl\Lr, dored rhe g_LllLtzozd,

nor",f Iu soid notificotion, ofter clouse (iii), the following clouse sholl be inserted,

"(iv) suppry of the fo'owing goods beoring the description specified in corumn(3), folling under the corresponding Chopter/ heoding/ sub_heoding/ toriff
[:j:"?i.a 

in cotumn (2), of thelobr" f.lo*, on which reroit sote price is

Toble

Explonollon. - For the purposes of this clouse, _
o. "retoil sole price,, meons the moximum price declored on goods ol whichsuch goods in pockoged form moy be sold to lhe ultimole consumer ondrnc ludes oll 1oxes, dulies, surchorge or cess, by whotever nome colledb where on lhe pockogeofo pecified goods more thon oneprice is declored, the m

nys retoil sole

S. No. Chopter /
Heodlng / Sub-
heodlng / Torlff

Item

Descrlpllon of Goodi

(l) (2)
(3)

Pon mosolo

2401 nm no tU OC U o ob c to fue s o ht r h nobo o oc OV es
2402 o rss no d c ore ses obo oc o foob Co oc sU Ibs t tU es

4 2403 h re mon U of c tu d o Cbo Co no md no U foc U red bo oc ocbsU Ut es hom ne ets d roog
bo oC oc o dn o h r thon

5 2404 11 00

1i

rod cU cts on o n n t bo oc ocs o er oc n ts tut o1 ob cc oo ndtn ne d d fo n olh o no h Uo c mo Ub ts nto2404 t9 00

ti

odU C s c no o n n 1oboc ocs ro n oc n Us bs luI ondn nded or hn o tio no oh tU o bm sU on

be ihe reloil sole price;
oximum of such reloil sole price sholl be deemed to

2106 90 20

tobocco;

cheroois, cigorillos of

tobocco;"reconstiluted,'
extrocts essenceS ( biris)



c. where ihe retoil sole-price.,declored on pockoges of ony specified goodsis ottered to increose the retoil ,olu pr].u oil-nilioge oetore, during. or ofterthe supprv. such ofiered reroir s;re-Ji;;"sn'orlil "J"u-"d 
ro be rhe ieroir sore

d' where different retoir sore prices ore decrored on different pockoges forthe sore of ony specifieg_9"?d:,;b;r;i;;ifseo torm in differenr qreos.eoch such retoir sore price sho, oe rne reior'iiJe price for the purposes ofvoluotion of the specified goods irtl"a"al."t"i.rd in rhe oreo to which rhereloil sole price relotes.e. "toriff ilem,', ,,heoding,,, 
..,,sub_heoding,, ond ,,Chopter,, sholl meonrespectivelv o toriff item. heod',"s-, t11...............ptn".Ei"g1;no chopter os specified irl, tn"_^t]Tl 

l^.-Tdute ro.rhe Cusroms Toriff Aci, 1s7i'tst ot 19751;r' Tne rures for the interorerolion of rhe rirst scneciute to the bustoms Toriff Ac',1975 (sl ot r97sr, incruding tr,e section'onJiilil",, Notes ond the Generor
,,J:,,.35,:fi;,:1il,,":I;jlr'i;;;i; i,il',",.'i!,. os moy oe. oppry to int

This notificorion sho, be deemed ro hove come into force with effect from theI'r doy of Februory 2026.

By order of lhe Governmenl of UT of Jommu ond Xoshmlr

2. All finonciol Commissioners.

J flryjogt Secretory ro Hon,-Or. Lt. covernor.
4 .A[ Fflncrpol secrelories/Commissioner/Secrefories lo Government.5. Joinl Secretory. J&K. MHA, GOt. New Detni 

- - -- '- ""'
6. utvtsionol Commissioner, Jommu/Koshmir.
7. Commissioner, Slote Toxes Oeportment, laK, Jommu/Srinagor.
I 1:i:: commissioner, J&K. Jommu/Koshmir.
v. Addfiionot Commissioner St?tg 

Ioxes (Adminiskotion & Enforcemenl) Jom10. Privote secrerory io the nominisrroiiJe Ie.r.ili), ii"l,i.'. Deporrmenr.I l. lnchorge Website, Finonce Deporlment.

2

sd/-
(Shollendro Kumor),tAS

Finonciol Commissioner,
(Additionot Chief Secretory)

No. FD-SV t391202 SA7 VSU\O)
doted .07.01.n26

Copy to the:-

' .i:'?:11?,. 
GsT Councir' N6w Delhi (ln re,er€nce ro cBtc Noiificoiion No.t9l202$cT.or:

mu/Koshmir.

1 Y T,>bb

Dury[)""''to"ql. o
(Mohommo mln)J

vernmenl


